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226 AND OF THE CONSTITUTION OF INDIA.

The Petitioners are {iling the present wrnit poubon o8
a Public Interest Litipation, before this Hen'ble Court
under Article 226 of the Constitution of India. The
Petitioner we are the permanent residents of 85
Main, Girinagar 27 phase and are residing the said
locality along with their families and ore Gling the
instant Petition seeldng, inter alia, for directions
from this court against Nava chethano Old age
home wheo are causing nuisance in the locality by

dumping bio hazardous waste and resulting health

related issues

It is submitted that the house no 0872 on 8" maln,

Girinagar, Bangalore 1S running an organization

- Nava Chethana Old Age Home And
The organization claims 10
{ the old aged
have the

with name
Rehabilitation Centre”.
have been set up for taking care ©

{aund that the centre does not

people . Itis
ning of the

required permission and lcense for run
old age home.

TIeTS notced that

1t is submitted that recently petitio
dead bodies on

the centre has been regularly getting

regular basis . Few days back there was an incident

ght 11:05 PM, they brought a body and
was

where at ni
placed it in their cellar over night and it

next day morning around 9:00 AM. Its

removed only
is petting dead

been very frequently the centre

bodies from outside and they are kept in celler or

open place and they retain it till next day morning
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submitted that there is also ap fag
e

furthe” el waste
osal of medict of the TeSidan,,
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The members in ), A
of Nava Chet , Clitar
various pld age ailments and

rel

m 1
sulfer fro ) ) . i
dical wasts  BT€ just dumped our g4, th
medi ) p
mpound and without any Proper disposa)
co 1 Soma
vaste are kept for days without diEPDSing

Some phnwgl'ﬂp-hs of the waste dumped and 1,
dead bodies retained are herewith  prodycey s

ﬁﬂEXURE A
It is submitted that the area is residential arey with

Jarge number of small kids and the senigr Eitizang

The medical waste and storing of dead bodicg

times the

causing lot of health issues to the residents ang 4.,

stench caused from dumping is very heard to bear .

It is submitted that the residents have even lodged

complaint to the jurisdiction police station about
the nuisance caused by the Nava Chethana Cente,
Copy of the Palice complaint dated 15.12.2019 and
the acknowledgement s herem‘tﬂ produced as

Ansexure B and ¢

I::E m:;;;::ninﬂtt.inn by the jurisdictional police t2
BPProacheq t; gven, the petitioners therealter
Tepfcsentaunn ¢ BBMP office and gave ‘3

‘0 take action as against the said

Tﬂﬁpc,ndtn .
‘No§ Nava Chethana centre. The copy of
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the represcntation DT:IB. 122019 38 herewith
produced as ANNEXURE-D,

Similarly  the peutioners  also  approached the

Karnataka State pollution control board and gave a

ok

representation 1o take actiom as againgt the S5
respondent as their activities of brining dead bodies,
storing dead bodies and medical waste disposal
would cause public health safety and was harmful to
the environment. The copy of the smd representation
dt:24.12,2019 is herewath produced as
ANNEXURE-E.

Inspite of follow ups on the complaint and the
representation  given, the 5% respondent is
continuing with their activity detrimental to the
public safety and health and harm to the neighbors
and citizens living in the surrounding residential
area, As there is no action or initiation of action as
against the 5% respondent by the Ist w0 4=
respondent, left with no other alternative the
petitioners have approached this hon'ble court

seeling suitable directions.

Petitioners have [filed the above writ petition in

public interest.

Aggrieved by the inaction of the respondents to the
complaint and representations given at Annexure-B,
Annexure-D and Annexure-E, with no other
alternative available to the petitioners, they have

approached this hon'ble court under Article 226 of

e
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the Constitution of India for appropriate writs of

mandamus to the respondents,

Petitioners  have no  filed any other writ or
commenced any ather litipation on the same cause
of actian.

E_,_Uﬂ.llﬁ_lﬂ_ﬁ__r'mn'r OF MAIN RELIEF,

The T'espondent No.3

ought to have directed
respondent po 5

t2 stop all actvities on the

complaint and failed in its duty to upheld public

safety and health and s0p public nuisance,

The 2 respondent ought to have clased the
premises when complaint complained about storing
and bringing dead bodies in its premises that is

harmful to the residents and the public at large, the
respondents ought not permit continuation and
starting and opening up of such places which cause
public nuisance and harm the public health and

safety.

The respondents are duty bound to safe guard
public health and no person or institution can cause
disturbance to the peace and tranqguility of their
living in a residential area and petitioners and the
residents have a right to live with liberty in a
peaceful and harmless environment and the

activities of the 5 respondent is not only disturbing
but is alsg a health hazard,
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The respondent ne2 BBMP ought to have taken
cognizance of the activates of the 5*® respondent and
ought to have closed down the mmstitution as it 1s
running illegally in a residential area and the
garbage disposal of medical waste of the aged
patients is a nsk to the surrounding citizens of the

neighborhood.

The Kamataka pollution control board being a
statutory  autherity  being  concerned  with
maintaining standards of polluten of the state,
ought to have taken cognizance of the irregular
medical waste disposal being carried out by the 5%
respondent and taken action in law and duc o
inaction, this honble court to take action In

arcordance with law.

The respondents no 2 and respondents no 4 being
statutory bodies being cast a duty to safepuard the
citizens and their health, ought to have taken note of
the represeniation given by the petitioners and
ought to have taken action and due to the inaction

of the said respondents, petitioners are before this

hon'ole court seeking appropriate directions. .

Viewed from any angle, the respondents have not
acted in accordance with law to maintain peace,
health of the neighbors of the petitioners and
similarly situate citizens residing wherein the
respondent no 5 aclivities are detrimental to the
public health, peace and safety and said activities
being harmful to the public, the petitioners are

B
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hefare this honble court secking appropriate Wit of

- e

the authontes to take action

manaanus to

GROUNDS IN SUPPORT OF INTERIM RELIEE

Pending writ petition the respondent No. & 18

B oy ¥ aww ya
conlinun

activity of getting several sick senior

ff']
:_.u:

Fatients whose suffering is unbearable and the

Fennioner hear their sufferings dav and night and

J:: E..:‘..'.'f :-.."._"':‘E;Ilq..'l -L.':h -1.-1 n‘ dli‘;tklrﬂvi h} 5-“‘.-1-1 pm|1
anc sullening and respondent No._ is also apart
""'— % B Eac] = . 1 " . :

STL WS inmates who expires, similar dead bodies

re bPought and kept in the premises till either the

deceased kKith take the bodies for final rites to be
carried out or ull the kith mostly who are abroad
come back to collect the bodies. Till such time the
bodies are kKept in the premises harming the public
nealth and detrimental to the public health of the

ighbors, hence the writ.

MAIN PRAYER

VHEREFORE petitioners pray that this hon'ble court be

Neased to 1ssue

a)

bl

a writ of mandamus to the 27 respondent and 4
respondent KSPCB to take action as against the
5* respondent in effecting closure taking into
consideration the complaint of the petitioners at
Annexure-D and Annexure-E

IE 171 - - = . ¥ =
sue such other writ or diractions as this honble

fourt deems fiy

Q=
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c] Direct the responcdents to pay costs of the writ
pettion.

INTERIM PRAYER
Pending disposal of the writ the respondent No 5 be
restrained not o carry on its activities in the schedule -

property

SCHEDULE PROPERTY
All that piece and parcel of premises bearing No house no
082 on B* main, Girinagar, Bangelore in the name and
styl= of Nava Chethann Old Age Home And
Rehabllitation Centre

Bengaluru
Dt: 12.02.2020 Advocate for Petitioners,

B.S.RAGHU PRASAD.
Address for Service.

B.5.Raphu Prasad

Advocate

No ll/1, Ist floor,
Patalamma temple road,
Basavanagudi, Bengaluru-4



